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OPENCUJHT 

CENTHAL ADMlt\llSfrtATl VE TRIElJt\IAL, ALLrU-lr.BAiJ BENCH, 

ALLAH@@. 

Dated: Allahabad this the Sth October, 1996. 

CORA!vl: Hon 1 ble Dr R.K.Saxena, JM 
Hon•ble Mr D.S.Baweja. AM 

ORldNAL APPLl~AllOt\1 NO,ll83 OF 1995 

union of India through (1) The GeneLal 
Manager, Central Railway, V. T. Bombay 
( 2) The vi visional Railv~ay Manager, 
Central rlailway, Jhansi and (3) The 
Penn anent \·.ay Inspector, Central RAlLhf\Y, 

Orai (District J al aun) -
( C/ A Sri ~p~ Agarwal) 

v'ersu s 

1. sri hnil Kumar aged about 23 years 
son of s ri Ham Naresh cfo sri Marken~eshwar 
Nath Srivastava, Near Mahabeeran Temple, 
Nagar, Jhansi 

2. The Prescribed 
Payment of,_ ages 

(u.L.c.) 

(C/R 

Authority unaer the 
Act, 1936 at Jhansi, 

-
) 

( By Hon'ble ur R,K.Saxena, JM ) 

This O.rl. has been filed ci&allenging the award 

given by th e Prescribed Authority under thelayment of 
• 

\'~ ages Act. fhe r elief sought is that the award dated 

7.9.94 given by the P-rescribed Authority in case 

No. 128/92 Anil Kumar Versus uivisional Railway Manager, 

Central Railway, Jhansi,be set aside. 

There is provision for filing an appeal under 

section 17 of the Payment of \¥ages Act against the 
• 

order of the Prescribed Authority. sri G,P. Agrawal 
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Counsel f or 
. ~( 

applican~as conce~ded that ~ Appeal was 

preferred against the award. In view of the fa~ laid 

down in case of K.P. Gupta versus Controller of Printing 

and stationary A.l.&. 1996 Supreme Court 408. It is 

made clear that the Tribunal cannot entertain a Petition 

agai nst the awar d unless the r emedy of Appeal i s 

exhausted. It i s not a case in wnich the direct interfer ence 

under Arti cl e 226 of the constitution of India may be maae . 

~te ar e , therefore, of the view that th e A.u. 

i s not mai ntainabl e and i s , ther6fore, dismi ssed • 
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